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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD*
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MA No. 169/96 in CP Sq No.3398/95

in 0A No.787/93 Dated; 14.11.,1996
Between 5
V. Srinivasa Rao «« Petitioner

‘_Q. -
and

1. Shri AKX Sinha,
General Manager, SE]Rallway,
Calcutta-43.,

2. 8hri R.K.Goesl, _
Chief Administrative Qfficer,
(Constructions)

EE Railway, Bhubaneswar.

3. Shri AS Gupta,
Chief pPersonnel Off}cer,
SE Railway, Calcutt§—43.

4, Shri V. Somasundaraﬁ, .
Chief Engxneer(Constructions) ‘ N
SE Railway, Bbubaneswar. .+ Respondents
Mr. D.Gopala Krishna : +e Counsel for petitioners
Mr, C. Venkata Malla Reddy,
Standing Cognsel .» Counsel for respondents

CORAM ‘

HON'BLE SHRI JUSTICE M.G., CHAUDHARI, VICE CHAIRMAN

HON'BLE SHRI H. RAJEND?A PRASAD, MEMBER (ADMN.)
‘ ORDER
o e r————
oral Order (Per Hon'bl# Shri Justice M.G. Chaudhari, VC)}

The coansel %or the petitioner not present. Mr. Malla
Reddy for the respondents.

Mr, Malla Reddy places on record the letter received by
him from the responden%s-dated 4,10.96 which shows that the payment
together with interestlhés been made to the applicant as per the

original order. The letter is taken on record. NoO otherg,therefore,

are necessary on the Ma or the CP. Ma 165/96 dispdsed of with no

order thereon, CP No.SRk3398/95 disposed of with no order thereon.
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(4. RaJen ra‘Prasad) (M.G. Chaudhari) 1
MembéE‘=Admn ) Vice Chairman j
H
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M.A.169/96
0.A.787/93
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3.
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5.
_,6.
7.

8.

sri A.K.Slnha, Gemaral Managez, SE Riy,
Calcutta—43. ' '

Sri R.K.Geel, Chief Adminlstratave Offlcer,
(Canstructi@nsJ SE Rly, Bhubaneswar.

sri AS Gupta, Chief Perswnnel Offlcer,
SE Rly, Calcutta-43.

sri Ve enasundaram, Chief Engineer(Censtructlon)
SE Rly, Bhubaneswar.

One ccpy to Mr.D.Gopala Krlshna, Advocate,ICAm Hyd.

On¢ cepy to Mr.C.V.Malla rReddy, SC for Rlys, CAT.Hyd.
One copy te Library, CAT, Hyd. o

One spare coby.
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TYFED BY CHECKED BY" \
COMEAREL BY " APYROVED BY
\

IN THE CENTRAL ADMINISTRARIVE TRIBENAL

HYDERABAD BENCH ATHYDERABAD

K THE HON'BLE MR.JUSI‘ICE M.G .CIHHAUDH:RT
" VICE~CHAIRMAN
-__

THE HON'BLE Mk.H.RAJENDRA DRASAD:M(A)
Dateds \\A- IJ‘-199§

OKDER / “JUESMENE——

M.A/W No. ']}g ‘\. /C[—é
O.'A...Nc‘).' COR 23 1 %’1’0(5’—

@.A.No. r’]%fl“qg (Wepe )

admitted and Interim Directddns

. Issyed.

allowed,
o L ma

Disposcd of with directions

~—

Disthissed

Dipmissed as withdrawn.
Dismissed for Default.
rdered/Re jerted.

No order as to costs.
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